
LOK SABHA DEBATES

LOS SABHA

Thursday September 5, 1974/Bhadra 
14, 1896 (Saka)

The Lok Sabha met at eleven oj the 
Clock

[M r , Speaker in the Chair]

RE. ADJOURNMENT MOTIONS

SOME HON. MEMBERS rose—

MR. SPEAKER; I have not called 
any one.

SHRI C. M. STEPHEN (Muvattu- 
puzha): Chi a point of order.

MR. SPEAKER: What is your point 
o f  order?

SHRI C. M. STEPHEN: My point of 
order is under rule 379. Rule 379 
says:

“The Secretary shall cause to be 
prepared a full report of the pro­
ceedings of the House at each of its 
sitting and shall, as soon as prac­
ticable, publish i t . . . . "

So, with regard to the preparation of 
the record, it is the proceeding of the 
House which can be recorded and 
nothing else. What exactly are the 
proceedings of the House? We get it 
under rule 31 which says:

“A  list of business for the day 
shall be prepared by the Secretary, 
and a copy thereof shall be made 
available for the use of every mem­
ber.

“Save as otherwise provided in 
these rules, no business not included 
in the list of business for the day 
shall be transacted at any sitting 
without the premission of the Spea­
ker.**

The business to be transacted for the 
day has been included in the list of 
business, and the list is before us. Any 
other subjtect can, of course, be raised 
provided you give the permission. If 
anything is said in the House without 
your permission, that will not become 
part of the proceedings of the House. 
Only that which is, in law, transactable 
under the Rules of Procedure of the 
House or which can be permited by 
you under authority given under the 
Rules of Procedure of the House, that 
alone can become part of the proceed­
ings of the House. Therefore, any 
statement or submission made on the 
floor of the House except in accordance 
with the Rules of Procedure and ex­
cept in accordance with the list of 
business should not be under rule 378, 
permitted to go on  record. So, every­
thing that is stated except with your 
permission must be put off the record.

MR. SPEAKER: The rules are very 
clear about it.

(wfar) : fosref ^r
*  w *  tn®qr ^ n r  ^ i m  ^  
iflFrr f% snr7- fa r  sfhrtt 
3n<TTfh fa r o  ST?* *rrsrrcs<RTT5i$r 
| z s m  *rr fRT f t r ^ r
ifrsR srrir

m f t
3TtT ^  vfEPFTT | s f a  3TT* 

*FTT TOWT, FRR SflSTR V*
r» f. ry * \ «<■ ^ »

w  i W
3TT Wt’T *TR% I  I OTf % flTT̂  ^
$  jtt

| ur# #  vrr
% sfrr | i



3 He. Adj. Motions SEPTEMBER 5, 1974 Re. Adj. Motton* 4

SHRI S. M. BANERJEE (Kanpur): 
My point of order is this. If you see 
the order paper of today, you will find 
that there is no Question Hour .md 
the business starts with further consi­
deration of the motion regarding the 
question of privilege. I have been a 
member of this House since 1957 and I 
am supposed to know certain rules as 
Mr. Stephen is supposed to know. The 
question is very simple. The Adjourn­
ment Motion does not come on the 
agenda paper until the discussion on it 
starts. No adjournment Motion is ad* 
mitted in advance. We have to argue 
and convince you, Mr. Speaker, and 
you in your wisdom can give the con* 
sent. Then the member concerned 
asks for leave to move it, and when 
you find that the number of members 
who have risen is not less than fifty, 
you intimate that the leave is granted. 
Yesterday when an Adjournment 
Motion was raised by Shri Bhogendra 
Jha, you said that it was a continuing 
matter.

If you say that it is a conti­
nuing matter, I want to know whether 
death is a continuing matter, whether 
starvation deaths are a continuing 
matter and whether starvation 
is a continuing matter and whe­
ther it should be allowed to continue in 
this country. If we are wrong in our 
adjournment motion, then, I wanted 
to know what should be the adjourn­
ment motion. I have moved immedia­
tely another motion to discuss the un­
precedented rise in the prices of sugar, 
wheat, rice, vanaspati and other essen­
tial commodities after the anti-infia- 
tionary measures taken by the Gov­
ernment from July 24 and the Govern­
ment’s complete failure to check the 
prices. The Government assured us 
that the prices would be checked when 
they promulgated the three ordinan­
ces—

MR. SPEAKER: I am not allowing 
any debate.

SHRI C. M. STEPHEN: What is all 
this? We wanted to know whether

the adjournment motion has been ad* 
mitted. Under Rule 60 only when the 
adjournment motion is admitted, a 
Member is entitled to speak, not other- 
wise.

SHRI S. M. BANERJEE: I have not 
completed. I know you are the Spea­
ker, not Mr. Stephen.

This is not a continuing matter. The 
only continuing matter is this blessed 
government which has failed to check 
the prices. I want you to give your 
consent to this adjournment motion be­
cause people are starving and I would 
submit that it fulfils all the conditions 
and you should allow this adjournment 
motion.

(w n fcror):
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“The Secretary s h a l l  cause to be 
prepared a full report of the pro­
ceedings of the House at each of its 
sittings and shall, as soon as prac­
ticable, publish it in such form and 
manner as the Speaker may, from 
time to time, direct.”
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MR SPEAKER: There should be 
no debate on this

SHRI H. N. MUKERJEE (Calcutta- 
North-East) I want to make submis­
sion While I concede procedurally 
that it is not desirable and it is almost 
reprehensible for any member just to 
go on speaking at length and very 
loudly m regard to the subject matter 
of whatever motion he has, while con­
ceding that, I am sure you will 
agree that we have to function and 
the Parliament has to function and I 
would imagine that you would give an 
■opportunity to a Member who has 
given previous notice of an adjourn­
ment motion, after he learns from you 
your view of the matter and whether 
you have acecpted it or not, to secure 
from you further elucidation and also 
to try and convince the House and you 
that his motion is admissible. There­
fore, what I suggest is this. While 
Mr. Bosu’s loud utterances may not 
particularly call for action we are en­
titled to discuss the Adjournment 
Motion, I am told, it is about the suf­
fering of the people, starvation etc.— 
and the House is entitled to hear from

you whatever reasons might have per­
suaded you to take a view of the 
matter and Sir, we have a right to 
understand the position. Mr. Vajpayee 
said we are in a serious situation and 
a seuous, matter can be taken up only 
by resorting to an emergent remedy 
like the adjournment motion. No 
tieatment in a cavaliar fashion as sug­
gested by Mr Stephen can be permit­
ted

SHRI C M STEPHEN- Objection is 
raised and I may be permitted to reply 
Anything that is permitted m accor­
dance with rules of procedure may 
be allowed to go on record. Adjourn­
ment Motion is not plunged wto the 
House suddenly It is governed by 
rules You have rule 56, you have 
rule 57 Rule 56 says:

Subject to the provisions of these 
rules a motion for an adjournment 
of the business of the House for the 
purpose o* discussing a definite 
matter of urgent public importance 
may be made with the consent of the 
Speaker
The next rule says

Notice of an adjournment motion 
shall be given before the commence­
ment of the sitting 
Rule 60 says:

The Speaker if he gives consent 
under rule 56 and holds that the 

matter proposed to be discussed is 
m order shall, after the questions 
and before the list of business is 
entered upon call the member con­
cerned who shall rise m his place 
and ask for leave to move the ad­
journment of the House

Provided that where the Speaker 
has refused his consent under rule 
56 or is of opinion that the matter 
proposed to be discussed is not *n 
order, he may, if he thinks it neces­
sary, read the notice of motion and 
state the reasons for refusing con­
sent or holding the motion as being 
not in order.

The point is, notice was not given. 
But, if, on the other hand, notice has 
been given, then you will have to  take
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[Shri C. M. Stephen]
a decision as to whether this is in order 
or not. If it is in order then you call 
the Member to move the adjournment 
motion. You have two alternatives, 
either not permit it at all, or kindly 
spell out the reasons. Nobody has a 
right to come out with a series of 
arguments and start a debate all of a 
sudden. If there is no permission from 
you, nothing should go on record 
under Rule 379. That is my submis­
sion.

SHRI MADHU LIMAYE: He is not 
familiar with the proceedings of the 
House.

*qrr rr*7 rTfr cqmpr
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SHRI C. M STEPHEN: We will
amend the rules in that case. Every­
body cannot carry the rules on his 
fingers.

PROF. MADHU DANDAVATE 
(Rajapur): May I make a submission?

SHRI SHYAMNANDAN MISHRA 
(Begusarai): I seek your giudance. It 
was a completely absurd suggestion to 
make.

SHRI C. M. STEPHEN: If you have 
given permission then it can go on 
record. I* you have not given ver­
mis f-ion it cannot go on record 
Nothing that he said here shall form 
part of record.

SHRI SHYAMNANDAN MISHRA: 
My submission is, it is absurd to sug­
gest that Rule 379 is attracted regard­
ing moving of Adjournment Motion 
here.

Sir, I repeat it is absurd to suggest 
that the Secretary should be asked not 
to include what is said on the adjourn­
ment motion in the report of the pro­
ceedings. It is a preposterous sugges­
tion. The Rule 379 is not attracted.

Now, he is making a subbmission on 
the basis of another rule. I would say

that it has always been the practice or 
convention here to go according so the 
rules. And all that is provided for
(Interruptions).

MR. SPEAKER: I shall call you
later on. Mr. Bosu.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour); Sir, Mr. Stephen has taken 
this attitude. But he does not know 
how many notices have been tabled. 
We shower on you ever day so many 
notices. He is not aware of this. Let 
him only take some trouble of reading 
a little more of what we have more or 
less recorded since 1967. Sir, Rule 60, 
paragraph (2) says:

“Provided that where the Speaker 
has refused his consent under rule 
56 or is opinion that the matter pro­
posed to be discussed is not in order, 
he may, if he thinks it necessary, 
read the notice of motion and state 
the reasons for refusing consent or 
holding the motion as being not m 
ordei ”

You know that the list of business is 
finalised the previous night when, per­
haps, Mi Speaker might have retired 
and gone to bed He is a busy man; 
adjournment motions are supposed to 
come here before 10 ‘O’ clock in the 
morning So, is the case with regard 
to the privilege motion. I would sub­
mit that, m your wisdom, if you reject 
this molion, then we have a right-- 
the inherent right—to dispute that and 
to make submissions.

MR. SPEAKER: It has never hap­
pened.

SHRI ATAL BIHARI VAJPAYEE: 
You admitted the adjournment motion 
on the Bihar situation. (Interruptions)

MR. SPEAKER: Order please.
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SHRI VASANT SATHE (Akola): 
Sir, first of all, he must satisfy you 
in your ioom before doing this. Let 
us follow the rules. Otherwise, we 
won’t be able to conduct our business 
in the House.

faw* : *TSJT$T
gft

£  TTfft rnsrf
JT ? *TT JT̂ TiT t  I. . . («ITWST) . . .

MR. SPEAKER: I shall hear you.

SHRI JYOTIRMOY BOSU: How can 
I speck if the hon. Member goes on 
interrupting? I would submit to you 
that as I read out the appropriate 
mle—Rule 60, paragraph (2)—tell me 
as to why you want to debar us to 
make submissions when you have 
doubts in vour mind with regard to 
the admissibility of the motion. What 
did we do when Shri Vajpayee gave 
his adjournment motion on the Youth 
Congress Rally? You were good enough 
to summon the Minister concerned 
and he was avowed to make a speech 
And then Mr. Vajpayee had to refute 
it You heard both sides. You did it 
in your wisdom.

SHRI VASANT SATHE: My sub­
mission is we should follow the rules 
(Interruptions) He has already read 
out the rule.

MR. SPEAKER: Kindly- sit down. I 
shall be calling you all in a minute’s 
time.

SHRI VASANT SATHE- Everyday 
he is getting up and he goes on making 
some submissions.

SHRI JYOTIRMOY BOSU: Sir, the 
other day, you accepted this procedure 
m your wisdom that when an adjourn­
ment motion was there you wanted to 
be satisfied. The Minister was then 
asked to make a statement.

SHRI K. P. UNNIKRISHN AN 
(Badagara): May I respectfully make 
a submission and put a question to the 
Chair. What I want to know is—for 
the last 25 minutes we have wasted 
the precious time of the House on an 
unnecessary question. (Interruptions)

The basic question is whether an 
adjournment motion has been moved 
and, if so, whether you have given 
your consent under Rule 56. The Hooise 
is entitled to know from you if you 
have given permission. If you have 
not, then there is no question of any 
procedural discussion.

MR. SPEAKER: Hardly I sit down 
when this starts going. I was expect­
ing that some peace might prevail 
This is now a daily phenomenon and 1 
am used to it. You know the plight 
of procedures in this House and the 
distortion of procedures that takes 
place m this House and how I feel 
helpless and sad over it.

So far as the List of Business pre­
pared by the Secretary is concerned, 
that is all right. But there are some 
other motions which come after this 
agenda is printed. We have fixed a 
time-limit for that. So, they come 
within that time and they are acruti- 
msed by the Speaker. It is all in the 
name of the Speaker but it comes 
through various Sections and with the 
noting of the Secretary-General. Then 
the Speaker sits over to decide »vhich 
are admissible and which are not id- 
missible. It does take place very often 
when they come to the Speaker there 
should be no names mentioned so that 
the Speaker may not get biased but 
the Members come to the Speaker in 
spite of that. In the same way in the 
case of adjournment motions Members 
come in his Chamber and explain the 
position and the Speaker also tells 
them what is the flaw, whether it is 
acceptable, or not acceptable. If there 
is any objection he asks the Member 
how he meets it. Then if he holds 
an adjournment motion in order 
or the privilege motion in  order
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[Mr. Speaker]

he gives consent to it and the Secre­
tary-General puts a slipwon the Spea­
ker’s agenda which is before me. This 
is also one of the motions for which 
the Speaker has given the consent and 
the Speaker calls that Member either 
for Privilege or for the adjournment 
motion or for anything else as the case 
may be. It has also been a practice 
in the past that where the Speaker 
thinks that the adjournment motion 
should not be allowed, he may read it. 
This practice is coming from my pre­
decessors. To avoid these adjournment 
motions, the innovation of calling 
Attention was introduced. Besides 
this, another innovation came into 
being. Members were given opportu­
nity to raise matters under Rule 377. 
This is of course not mandatory. Spea­
ker gives chances to Members to raise 
matters of importance. All this was 
done to avoid this practice of giving 
adjournment motions and that had a 
great effect of reducing the number 
and the practice of giving adjournment 
motions, which have now started com­
ing in larger number in spite of those 
innovations and departures from past 
practice. If I hold it not m order and 
if the Member wants to be heard, as a 
matter of right, I have always said 
‘No’ to it. And, if I think that the 
Member may have some pressing mat­
ter, I allow him as well as the Minister 
if I think that he should also make his 
submission. This has occurred in this 
House, though it is not strictly accord­
ing to the letter and the spirit of the 
rule. This, I do only sometimes. But, 
it will be very difficult for me to do it 
every day, not in one case, but in a 
number of cases. I quite agree with 
the leader of the Jan Sangh party, 
Shri Atal Bihari Vajpayee, being the 
end of the Session, they had no other 
opportunity. But, I may tell you, the 
Session was to have concluded on 30th 
August. But, some official business 
was lteft unfinished and we thought 
that by having another three days of 
sitting, we will be able to complete the 
official,business. But, in spite of our 
best intentions, may be on both sides, 
we could not complete the official busi­

ness. You may have many matters 
arising every day. You may have 
many differences of opinion arising 
every day but, I would just appeal to 
you, very humbly, as my dear collea­
gues, friends and hon. Members of this 
House that the differences howsoever 
unacceptable they may be, should not 
come in the way of business being 
taken up and then we go On shouting, 
counter shouting and the Speaker also 
intervening. We must not do it. But, 
I am not averse to the opinion expres­
sed by hon. Member, Mr. Vajpayee, 
that instead of going throOgh all other 
motions and all othei complicated sub­
terfuges from this side or that side for 
discussion, 1 may allow on one day, 
one or two hours to Members to raise 
all sorts of matters and thus save the 
House of the loss of time, instead of 
doing it every day. Please sit down. 
I am very sorry, you refuse to under­
stand things. In spite of my request, 
you deliberately refuse to accept my 
suggestions

SHRI JYOTIRMOY BOSU: 50,000 
people m one district alone are facing 
starvation.

MR SPEAKER: In the session y o u  
have been provided with an opportu­
nity to discuss all sorts of things. The 
rules do not permit their discussion 
again in the same session. How can 
you do it?

SHRI C. M. STEPHEN: Sir, I suggest 
that anything which is raised tier'* 
without permission should not go on 
record.
» MR. SPEAKER: I will go ahead with 
\he business. I will refer to whatever 
jpotions are before me.
1 Before I take up the motion*, let 
ifcne state that Shri S. M. Banerjee has 
^written to me that one of our distin­
g u is h e d  c o l l e a g u e s .  Dr. Kami Singh 

,has got tor us the first silver m e d a l  
(in trap shooting. It is a great h o n o u r  
to the country. That news i *  s o  w e ll  
received and so relieving when we are 
losing on other aides* I am particu­
larly very happy that he comes from 
the National Rifle Association of In d ia  
of which I happen to be the President.
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So, you can congratulate me also that 
at least my Association has produced 
a man who has got a silver medal :or 
.India. 
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MR. SPEAKER: I must say that 
. today I had to go to Colombe in Shri 
.Lanka to participate in the inaugural 
ceremony of CPA conference tomor-

. row by the President of Shri Lanka. 
The financial busi!less had not yet 
been completed by the Hou~e and it 
has to go under the sig~1ature of the 
Speaker. I could not go until that is 
.over. So, through your kinciness, I 
.have cancelled my vi·3lt. I thank you 
Yery much for detaining me here. 

I will now come to the adjourn-
ment motions. There is one by Shri 
Atal Bihar Vajpayee and Shri Jaga-
1Jatharao Joshi wihch sc1ys: 

"Situation arising out of the re-
signation of Mr. M. :M See:rvai, Ad-
vocate General of Maharc111htra on 
the ground that the Minister of Law 
in the State was undermming the 
po,:;ition and authority of the Ad-
vocate General unde:· the constitu-
tion." 

· This is their State matter. How are 
\Ve concerned with it 

There is another one by Shri S. M. 
Banerjee which reads: 

"Immediate need to discuss un-
precedented rise in the prices of 
sugar, wheat, rice, vanaspati and 

other essential commodities after 
anti inflationary measures taken by 
the Government .from July 1974 and 
Government's complete faiiure to 
check the prices." 

I have already disallowed it yestt!r-
day and asked the Mini-.;ter to make· a 
statement as early as possil::le, before 
we adjourn. 

There is one by Shri Atal Bihari 
Vajpayee about the Delhi University. 

SHRI ATAL BIHARI VAJPAYEE: 
It is about the teachers of the Delhi 
University. It is a Central University. 

MR. SPEAKER: It reads: 

"Government's faili.1re to pro-
vide statutory ·security to Delhi 
University Teachers leading to 
intense discontent among the tea-
chers, mass protests and courting 
of arrest., by many of them." 

I have always held, and fo1lowed the 
precedent from the past, that in such 
cases where these are autonomous 
bodies except for broad policy matters 
we do not discuss their intc>:nal mat-
ters. Once I do it then the Legisla-
tures in the States will start quoting 
me- in the case of their Universities, 
and that will lead us to further com-
plications. When I face the Speakers 
of the States in the Presiding Offi-
cers' Conference I !"!ave to quote the 
ruling which I cannot, if they are 
wrong. You cannot deny the fact 
that all the universities are autc:no-
mous. 
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MR. SPEAKER: The next one is 
by Shri Madhu Limaye, which reads:

“The total failure of the Govern­
ment to fulfil its assurances given 
from time to time that there shall 
be no victimisation against the rail­
way workers as also its failure to 
declare immediately that it will 
abide by the decision given by the 
Calcutta High Court cancelling the 
orders of removal/suspension from 
service and not involve thousands 
of poor workers in costly and time- 
consuming litigation and appeals to 
the Supreme Court.”

I am reading this because it is the 
fag end of the session. So, this 
should not be taken as a precedent. 
So far as this subject is concerned, il 
has been discussed in thi3 'loum al­
ready a number of times.

qrtff srnrr 11 s t t  sott srnr 
| m srm% wat m  ^ r t  nat 

wf* *r 1

MR. SPEAKER: If there rt any
points which have not been discussed 
earlier, then I will look into tnem.

PROF. MADHU DANDAVATE:
Yesterday the Deputy-Speaker has 
said that the Government sfiould 
make a statement.

MR. SPEAKER: The next one is
by Shn Samar Guha, which reads.

“Failure of the Government to 
agree to a discussion on the motion 
admitted by the hon’ble Speaker 
for setting up a Parliamentary 
Committee to probe into the matter 
of giving licence to some traders on 
the basis of a joint recommendation 
by 21 Members of Parliament, a 
matter which involves a basic issue 
of confidence of the people in the 
institution of Indian Parliament and 
which relates, further, to the Ques­
tion of dignity, honour and integrity

of the representatives elected by
them.”

This was already before the House 
and this comes up every day. Why 
have an adjournment motion?

SHRI SAMAR GUHA (Contain I
have given notice of the motion on a 
technical ground. You have admitted 
the motion. I have before me four 
papers which have written the most 
devastating editorials.

MR. SPEAKER: Then the motion
given by Shri Bhogendra Jha reads:

“Large-scale arrests in Delhi and 
other states and Union territories 
of volunters demanding end oi hoar­
ding, black-marketing and abnor­
mal price-rise.1'

If some arrests have taken place, you 
can ask for information. It is not 
a matter for adjournment motion.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): Dehoarding operations”
were undertaken by the people be­
cause t h e y  were called upon by th e  
Government to assist them in the 
operations. Now they are arrested.

SHRI BHOGENDRA JHA (Jaina- 
gar): The Prime Minister made that 
appeal to the people. But the Home 
Ministry acts the other way. Is it 
one Government or two Govern­
ments?

MR. SPEAKER: Then, the motion 
given by Shri Jyotirmoy Bcsu say*:

“Government’s failure to present 
the report on the business for the 
week due to continued complete 
dead-lock created by them in the 
Business Advisory Committee..."

He has given another motion also, 
which says:

“Government’s failure to supply 
rice and wheat to West Bengal; as 
a result the rationing system is 
about to collapse.”
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1 do not understand how the same 
member can given so many adjourn­
ment motions on the same aay. Pro­
bably he thinks, if this is not accept­
ed, that may be accented Don’t 
make a fun of it About this also, we 
should have some rule as to how 
many motions a member can give 
Then he says, “Hundreds of Star­
vation deaths all over the country ”

o t  w*rz>
fi^ n n r i

Now, about the first item, Mr Piloo 
Mody’s privilege motion is already 
pending before the House Mr D. C 
Goshwami was on his legs

SHRI SAMAR GUHA My ad- 
loumment motion concerns a motion 
that you have admitted

MR SPEAKER No. please I 
huve called Mr Goswann

SHRI SAMAR GUHA* On a 
point of order, Sir

MR SPEAKER Is it connected 
with the business before us?

Interruptions

(^ren:r) :
*7 7  % fO T £  far

* % wmk v im
t  ?rt% stt %

t t  ifkT fV̂ rr smr » wrr «?>i> 
f r  ^  ^m rt srrcr

tfV wnfV 1 1
(wron?r)

MR SPEAKER It i<s no pomt of 
order I have already gone to the 
next item

T O t t a t t t a n H r v r f r f i  «fher 
^  ?i> i im  star o t  1 1

SHRI SAMAR GUHA I do not 
know whether the skin of the Mean- 
bers of Parliament has become sf> 
thick as that of the lhmoceros to-day 
Almost all the dailies of Calcutta— 
hardly one can imagine—have drit- 
ten such devastating editorials about 
this licence scandal They have accu­
sed us, they have called us suspects 
For that reason a motion was brought 
before the Parliament to clarify the 
position and at least to see that the 
image ol the members was cleared 
You have admitted that motion but 
that motion was blocked by the 
Minister of Parliamentary Affairs

MR SPEAKER I gave a ruling 
yesterday that the motion 15 blocked 
How does an adjournment motion 
come out of it?

SHRI SAMAR GUHA No resolu­
tion k admitted by you m the name 
of consultation with the Leader of 
the House This imperial prerogative 
cannot go on But for that, my ad­
journment motion is perfectly in 
ordei You should give reasons for 
disallowing it Every day every 
paper is writing about us Wha* 
kind of editorials do they write— 
have you gone through them’  The 
T imes of India, the Hindustan Tin ,»s 
the Statesman and the Indian Fip- 
res*—have \ou gone through tneii 
editorials’  It is stinking If we go 
out, people will lynch us They will 
lvnch the Members of Parliament 
Unless our image 1S cleared, people 
will lynch us Will you, Mr Spea­
ker, give us protection’  Our honour 
is at state

Interruption1

MR SPEAKER May I request 
you to please allow the House to go 
on with its business’

spft I'sftr 3
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*r* wnvn «?r f r  
*rc?r s f w  farmer «rnr $> 
|  1 ?TT'T ^  7rf$prr*i<r<t sfa^Fr, 

■for 2 3 8  i t  1

w w w u n jta r : ^
• ^ t |  1 ^  at sflS t o  *rr ^  t  »

WIHWiM f a * ; fdSW  
*P^, S FF f ^ t T R  JT^T <TT * <TT9 ATT 

wr w>t $gr vm  $V wn w  ft 1

«ft *PJ fw T * : STR 5K t *TW ^
a t TTffiT f a w  manr | 1

want :  srrc v t  w >  q g t 
1 1 **  gV a g t  % 5j;, rfr ai>

«OT»TT, an* *> ^TT | STPT
^ g t W  ^  ?

SHRI SHYAMNANDAN MISHRA: 
We are exercising our authority that 
our motion must be brought up and 
discussed in the House. You are beli­
ttling, but hon. Members will never 
belittle, the authority of the House.

*ft fljrnft t o M  : HT7
*mnrc ft m t fa  ^  <rc
^ tt  *sjY 3rn* 1 (wwrsrnr) s r c  % *fm 
H f r  s t  f a  JfjsFresR- *nr * t t  * r ? m  f  ? 
^rr *pt *tfp?r ft ’

MR. SPEAKER: It has been the 
•past practice—the Business Advisory 
Committee meets and Government 
puts its point of view there.

: *rn sjrttsr 
mb: 1 1 sr&na *T^tar, mr srrr * m  
*n iz  uro ?n^r ^  ̂  ̂

?mrr 1 . . .  («nwr»r). . .

% fafr j j f  iTT*r9rr«?iT jjtamyirr, 
t o  a> $ r  1

* t  ff*«V W  iW W  rt^TT) ■• 
sm  yx vz m v  w f  ^  |  i
f r n  ’srrr v r  <rr ^  *Rwil st
^  r̂nr̂ rr 35*tt \

(Interruption)

MR. SPEAKER: All of you may
please sit down.

SHRI P G. MAVALANKAR (An- 
medabad): Mr. Speaker, Sir, while
I can quote more than one rule from 
the rules of procedure, I have no 
wish to do that. What I see for the 
last 3 or 4 days is this. I don’t want 
to go into any technicalities. But 
from what has been happening I 
have been feeling very much concer­
ned and disturbed. The role of the 
opposition is to oppose vigorously 
and sharply and continuously, but not 
to obstruct. If its role is to oppose 
and not to obstruct, then in the same 
way, the role of the Government is 
to govern and not to dictate. They 
can settle their scores outside the 
House, but let not the procedure of 
the House, the conventions of the 
House be wrongly used. I have been 
watching that the rules are being 
perverted, by both sides of the House, 
and you have become almost helpless 
and this sort of debate is continuing 
You yourself said that a certain mat­
ter is a State matter. You said aN> 
that these are more or less subjects 
falling within the State jurisdiction 
Now, the point is, what is the remedy 
in the hands of the opposition. Be­
cause, Sir, they legitimately want 1o 
ventilate certain grievances. For 
.the past somedays there is no 
provision for submission, under rule 
377, there is no half an hour discus­
sion, there is no Calling Attention 
There is no other means of v e n t i la t ­
ing public grievances and derands, 
Sir.

12 hrs.

Therefore, intelligently and ingani- 
ously, and much against your advice 
the Members are coming over here
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again and again by trying to use 
wrongly the rules laid down in the 
Rule of Procedure Therefore, I 
lequest m all sincerity that in the 
last two days available you may ple­
ase see that you call the meeting of the 
Business Advisory Committee as 
early as possible Sir, I am feeling 
disturbed at what is happening here 
these days, and so you will kindly 
cell the meeting of the Business Ad­
visory Committee immediately, and 
let it go into the whole matter And, 
toi the remaining two days you will 
please see to it that we are permitted 
and enabled to raise matters under 
some rules which will make it possi­
ble for us to express the public grie­
vances here rightly and legitimately

Now I am sorry to say that you 
want us to speak on anything mspec- 
tive of rules It is good that you 
will give us one or two hours every 
day m this regard But we should 
spt ak under the rules To find a way 
out of the present difficulties, do not 
want to change the rules and conven­
tions followed by this Parliament 
Fot the last twentyseven years, this 
House has been carrying on a democ­
ra t experiment which is an envy of 
the developing as well as the deve­
loped world Let it not be twisted

I want to conclude by my submis- 
sic n on a point of order Please bring 
out something which will enable the 
Membeis of Parliament be longing to 
all sides of the House—Congress Op­
position, Indipendetent etc—to raise 
the malters which are legitimately 
withm their rights All this trouble 
has come because of the Govern­
ment b dogmatic, rigid and inflexible 
insistence on not having a Parlia­
mentary Probe in the matter of alle­
ged 21 signatures of M.Ps I should 
have thought that this matter is so 
important that you, Mr Speaker, in 
your good faith and fair sense, suo- * 
motu come forward tor the Parlia- | 
mentary probe You are our friend, j 
philospher and guide sitting in this / 
August Chair and it is my duty to i

tell you that you, Mr. Speaker, should 
come suo motu in this House and 
propose immediately a Parliamentary 
probe.

MR SPEAKER If you were the
r Speaker given this suo motu power 
\undei the rules, I am sure, you will 
^)e the first person to object to it.

SHRI P G MAVALANKAR: You
are the protector of the dignity o f 
the entire House So, you can do it 
even if the majority says ‘no’ You, 
as Speaker, must do this taking into 
account the dignity ot the House 
That is my submission

: srm ^FFffar 1 9 0 %

% gMV t  I *PTT *TPT TSTRSV 
I i  FIT aPTT TTTcTT t  I »  SNtfaSFT ^  

% 3IT* $ tnf 
^T?crr g

fSwce the strength of modem 
party disciplne makes a ministry 
largely invulnerable to direct attack 
in the House of Commons, the criti­
cism of the Opposition is primarily 
directed towards the electorate, with 
a \ lew to the next election, or with 
the aim of influencing government 
policy through the pressure of pu­
blic opinion The floor of the House 
of Commons provides the Opposi­
tion with their main instrument for 
this purpose Accordingly, the Op­
position by usage has acquired the 
right to exercise the initiative m 
selecting the subject of debate on 
such occasion as the debate on the 
Address m reply to the Queen's 
Speech, on motions of censure and 
supply days*’

m  f  far tfr
y f w v f W  star % f w

ifm  ft&t 1 sfir affo-
ht ufaT |  ^  «ttt i w

sT 190 «l? i t
^7% fm rr ^  h
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fa* «R%

src a> q§ *r?ri
[«Tf V| fWW]

ITT t o  5,TTT *TTWT f t  W T
2FT?TF ^ ? t  | ift ?T
sftfrpr fiW% 3HT *m  *> TOT T̂T’ ^  
JI9R iflft & ^  spt W!^

*l(t & I *T$ T O tT  S R  3*TT'
s s c t t ^ h  1 vrfaSrVrr ^ * t r t
?ftt T5IT «h"'$ TT •fl’PT I

MR. SPEAKER: I gave my ruling 
yesterday. In such motion where you 
do not come to an agreement in the 
Business Advisory Committee the 
Speaker does not come in and that 
cannot be circumvented by another 
procedure because it will be setting 
up a bad convention.

(Interruptions)

wwr i w W >: *rgT 
»i?*T5T^r¥V^if5rfrr3T ^  *tttt 

'nfain* «rctt «pV •fsrCt % *rafa*5r 
Wt faq*T 3PT n f  I  I W  STTT $Y W?TT?*r 
far 3PTT TRcTT I  ’

<w ** m r m m
t  »

sft wrsr fi^rcV wrsrftft: 3r t  sn^
w  1 fa  m rzJ m  ?nr far 
m  qrr sr^r ^  $>fr m zih  
*ifvT*nr(tw&T w  ?w*rnm wr^r
I  %  fir T̂Wcf FHfT ^  3TTC ? ?TFT 
% H*firE farm I  I

w o w  : W T  STTT Sfor «ft
flftto rc *  ito <?> g f  |  *r
* r m t $ $  «ra?mT & *rtT vfV
t  *fir *m* ?rm  % fa*fr wr?r «rr qrfV 
* f t  fa Y  v z m  *t% ^jV £  %
*rrt apt fc*TT ^ -------

•ft «nm wrari4t :
*rcr 1 1

Mt m t  r o fr ft  : W V
IF  * n  ^  ?

: ift <mr ĥ V
I  1 $> |  * k  v tm  %&*rm
*rr% fansr r̂ qrv*nanft ft * ;  *TVfe*T 
w r s r i ^ r T ^ t t i ^ r ^ T  *r ^mr *rr  

sftfafr 1 ^  <tw spp- * l f  T ŝV
^ t  ?ft ^  q«F f i r ^  %

^ % *rra 1

SHRI SHYAMNANDAN MISHRA: 
Sir, I nse on a point of order We aie 
really in a situation in which the 
Chair should extend some sympathy 
to us. We are in the midst of an 
anarchy so far as the proceedings of 
the House are concerned.

MR. SPEAKER: My full sympa­
thies are with you but I am not in a 
position to find the rule under which 
I can allow you.

SHRI SHYAMNANDAN MISHRA: 
You have been pleased to say that 
since the Business Advisory Commit­
tee has not come to<any agreed con­
clusions, there is no remedy open to 
«s. Then how to get our subjects, on 
which we feel strongly discussed in 
the House. May I ask, you, since you 
happen to be the Chairman of the 
,Business Advisory Committee, why 
Jiave you chosen it to be necessary to 
abdicate your functions.

The BAC is an instrument which 
the House has created for settling the 
agenda of the House and €or allotting 
time for each item of the agenda of 
the House.

But, this instrument hag fallen into 
disuse. This instrument is being assi­
sted to a peaceful demise by no less 
a person than the hon. Speaor. Now, 
may I ask you, therefore, if you have
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allowed this institution to go into dis­
use, what is the way in which this 
House will function? This House has 
no other way of functioning. But, we 
do not implore you to get a meeting 
of the Business Advisory Committee 
called because 1 read sinister looks m 
the faces of some hon’ble Members. 
They think that we are trying to im­
plore you for a meeting of the Busi­
ness Advisory Committee. We cer­
tainly do not ask you to call a meet­
ing of the Business Advisory Commit­
tee, if you don’t feel like calling it. 
But4 here is your function—of neces­
sity we have created an institution 
like this—to get a meeting called. If 
you are not trying to do that, then, 
Sir, we, as representatives of the 
people have certain duties by the 
people a n d  we will see to it that those 
duties are served by us, in spite of 
the Chair not taking upon itself the 
functions which we had assigned to 
it, in the spite of the fact that the 
Government remains obdurate on 
;many of the public issues and they are 
very insensitive and impervious to the 
public criticism.

(Interruptions)

SHRI H. N. MUKERJEE: Sir, you 
admitted notice of a motion under 
Rule 189 and no date has been fixed 
for the discussion of such a motion. 
But, it was, notified according to the 
rules under the heading ‘No-Day-Yet- 
Named Motion’. Sir, Rule 190 is 
very specific:

“The Speaker may, after consi­
dering the state of business in the 
House and in consultation with the 
Leader of the House, allot a day or 
days or part of a day for the discus­
sion of any such motion.”

meaning the motion on which the 
notice has been admitted by you. 
You may choose not to do so. You 
may tell us that you are choosing not 
to do so. But, that is a different mat­
ter. The Business Advisory Commit­
tee it not coming into the picture. 
As far as I can understand, the 
Butinaa* Advisory Committee is bound 
by Government’s specifications of cer­

tain business they allot time for it. 
The Business Advisory Committee 
as such arrogates to itself some extra­
ordinary functions and I am suspici­
ous—I am beginning to be suspicious— 
I am beginning to be suspicious—of the 
confabulations which go on there to 
the detriment of the House in gene­
ral and to the benefit of individual 
Members. I am sorry to have said 
that. But, that apart, you are inves­
ted with the power that you can do 
so. You have admitted the notice. 
You have publicised it. It is your ad­
mission which has attracted publicity 
all over the country. It is a different 
matter if that kind of accusation is 
made against whoever it is, a Minis­
ter or a Member of the House, and it is 
not thrashed out. But, publicity was 
given in all the Indian newspapers. 
Your bulletin carried the news of 
your admission of the notice of the 
motion. Having done so, you are 
under a moral obligation, as-far as I 
I can see the morality of it to exer­
cise your power under Rule 190. The 
Business Advisory Committee may 
be blown. Speaker can himself do so 
,under Rule 190.

SHRI S. M. BANERJEE (Kanpur): 
Sir, as I said yesterday, my point of 
order is on jRules 189 and 190. Sir. 
kindly hear me.

MR. SPEAKER: You are repeating.
SHRI S. M. BANERJEE: Sir, kindly 

hear me for two minutes. Sir, when 
notice was given under Rules 193, 184 
and 186, I thought that that will be 
confined to the Business Advisory 
Committee and sweet will of the 
Business Advisory Committee. That 
is why, I sought to give a notice 
under Rule 189, with the help of other 
Opposition Members including Mr. 
Shyamnandan Mishra, Mr. Vavalankar 
Mr. K C. Haider, Prof Madhu Dan- 
davate, Mr. Bade, Mr. Hukum Chand 
Kachwai, Mr. P. K. Deo and Mr. S. P. 
Yadav. We moved a motion under 
Rule 189 which has been very correct­
ly quoted by my hon. and respected 
friend. Prof. Mukerjee. He quoted 
Rule 189. It says.
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[Shri S. M. Banerjee] MR. SPEAKER: I have explained
“If the Speaker admits notice of 

a motion and no date is fixed for 
the discussion of such motion, it 
shall be immediately notified in 
the Bulletin with the heading ‘No- 
Day-Yet-Named Motion’.

I am quoting the Lok Sabha Bulletin 
dated 31st August, 1974:

'The Speaker has admitted the 
following motion under rule 189:

That this House resolves to cons­
titute a Committee of the House 
consisting of 15 Members to be 
nominated by the Speaker to 
undertake an enquiry to identify 
the persons, circumstances and 
factors that have tended to lower 
the dignity of the House as a whole 
as a result of the alleged associa­
tion of the names of some Mem­
bers of the House with the letter 
of recommendation for the grant 
of licence to the parties referred 
to in the reply to Starred Ques­
tion No. 730 in the Rajya Sabha 
on the 27th August, 1974.”

This motion does not mention the 
name of this or that minister nor does 
it mention the names of those 21 mem­
bers. If a calling attention notice is 
allowed, I would have done that. But 
it is not being allowed. This paper 
says:

*tTT STItTST *T>TS- ?TOT

2r t r t  *rorr w <nfrq,ftpfr *  v  
«Tff]r t? »

I would request you to allow a 
discussion and uphold the parliament­
ary democracy, so that we are able 
to prove that we are not as corrupt 
as the people think.

SHRI JYOTIRMOY BOSU: Sir,
rule 190 says:

“The Speaker may, after consi­
dering the state of business in the 
House, and in consultation with the 
Leader of the House, allot a day. 
etc.
It is not “shall". You may or may 

not consult the Leader of the House; 
it is not obligatory on you to consult

the/ptosftiort a ntiiftfcftr 0* times. I totfto 
nothing to add to what I said yester­
day that there has not been' a single 
occasion in the recent history of this 
Parliament when the Speaker sue- 
motu fixed the time without putting 
it before the Business Advisory Com­
mittee. If I depart from it today and 
accept one, tomorrow again they will 
com6 for that; day after tomorrow, 
again they will come and I will be 
opening something which I will not 
be able to stop. So, I am not going 
to do it. I have no power. It has 
never happened in the history of this 
Parliameht.

SHRI MADHU LIMAYE: I will 
give you a precedent.

MR. SPEAKER: Everything is dis­
cussed in the BAC, the report of the 
BAC is brought before the House and 
adopted by the whole House, as a re­
commendation of the whole House.

SHRI SHYAMNANDAN MISHRA: 
What is the rule?

MR. SPEAKER: I am telling you 
the practice. The recommendations 
of the BAC are accepted by the whole 
House. Now you say that the Spea­
ker can do it. Tomorrow the Speaker 
will do something which will not be 
liked by the other side. We will also 
be setting up a bad precedent. You 
are not doing any service to the House 
by suggesting such things. As sugges­
ted by some members, in the BAC I 
will provide an opportunity for both 
sides to meet again. So far as the 
other suggestion is concerned, I will 
never acept it.

AN HON. MEMBER: Why not ac­
cept the adjournment motion?

MR. SPEAKER: No, I cannot accept 
it ,*s *!}, adjournment motion, I do not 
want to establish any suth conven­
tions. i  am not'going to bring as an 
adjournment motion what is not 
agreed "upoa by the BAC. Wt willaheet 
in th e-B A C ted l will try to mediate. 
Beyon th*t> i  cannot do anything. So



far as this is concerned, it is over. 
Now, Shri Shankar Dayal Singh.

SHRI SAMAR GUHA: Sir, on a
point of order.

MR. SPEAKER: Kindly, done not 
Obstruct the proceedings.

*ft v m  f a f  :

^rsrrsr f t

TfT *r s r fa ^  sn fT  o t 'V

sftT fsPrTT I  I *rT3R*PT 3ft %

*r% ft sft ^ fT  t — *  ^  T f ^  eft 

^R^pt snw r, snrat *r p t

*r m f a r  fqrerr *<n: *15 TfT 

«it i ^rfrTT g fa: sttt fa ff
^ n i ,  3  s t  sftq, ^  wrfcr ?r m
f t  t o ?  if m  m n r  far sn'k wm ?$?
I ,  'tft ^ * 1  %  ^TT 3TT

Tfr t  i f*r siV t «st s r w f t  *r ^ swtt

TOT T̂TrTT TSfTT fa>

W i f o r  sp> 5»ff 5TT7ft | ,  3  JPPft 3TT?T

^  |  *ft7 f*r <*k s t f i  % stt^v. *p>

f  3*T fa*T *H t 3fT% I  I 

W ; JTRRT, 4  3STT7WTPT ^ .  . .

noror nftacr : *  far* v t  wxrm  
g ^fft ^t sttct fT r̂rs fX t  | i fsr̂ r
WfaTT ^̂ TTfTT |  tftT WTT ^ f f T  

t ,  sft̂ Tcrr | ,  eft ^  w f  * r m  ^  f 1

^5R T T ?W fm % f :

5TR *T * f f  37? TfT *u far f*r
^> r  tft f  © era  *rra ^ jtt | ,

^rfa^r sfTr ^  frrrt «rra frsTrs<re 

f t  ^Hcft t  I *TT<? !T*fl??r | far *T ?f>T 
srros q #  f t  fq ^ rr  1 1  srsst «rra 
sft «Ff?rr *rrf?r | ?ri far??rrf £ ft  sftr 
T O * Sr f*rixt srr?f <?qr ^m ft f  i jt srnr 

*rr ©tft 5 6  tft % ^rr^rr ^Tf?rr

I  * • *
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w s m n g m :
^  «̂PT g-5RW f«BT Wlf S3T Tf | ?

«ft 5f«PT awm ftlf : £  53RT fV 
wtzT T̂ffTT g far r̂rr 377  * t  

^  1 W  W  ^  far 
snrc ^ i t  snar f> 377
% *FcT*I?r W  ®fiV ^  'R'P I EPTSWfS«N
*r »iR?fW ^ trt t̂ % ^nr% ^sfta^wffft 
7 f I, t  fa^r iiaV f̂t ^r
SHTR T̂̂T*T % ?TPr% ?TRT wrff^ I

MR. SPEAKER: Mr. D. C. Goswami.

SHRI DINESH CHANDRA
GOSWAMI (Gauhati): Mr. Speaker. 
Sir, on t h e  last occasion in the incon­
c lu s iv e  dobate----

SHRI SAMAR GUHA: Sir, on a
point of order.

SHRI DINESH CHANDRA
GOSWAMI: The Speaker ha* called 
me.

MR. SPEAKER: I have called Mr. 
D. C. Goswami to continue his speech. 
We are on item 1 of the Business.

SHRI SAMAR GUHA: Sir, I am on 
a point of order.

MR. SPEAKER: On what?
SHRI SAMAR GUHA: You have 

permitted another member-----
MR. SPEAKER: I did not permit 

him to say anything under rule 377.
SHRI SAMAR GUHA; You tolerat­

ed him.

MR. SPEAKER: He wanted to raise 
a matter under rule 377. I said, ‘No’ . 
Now I have called Mr. Goswami for 
the first item on the order paper.

SHRI SAMAR GUHA: On my Ad­
journment Motion-----

MR. SPEAKER: No question of Ad­
journment Motion now. I am not 
allowing!. I have already "given my 
ruling. I have now caNled Mr. G^*
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[Mr. Speaker]
swami for the first item on the order 
paper.
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MR. SPEAKER: Mr. Samar Guha, 
please sit down. I have gone to the 
next item.

SHRI SAMAR GUHA; I want to 
draw your attention to one thing. 
This matter is not confined to the
four corners of the Parliament only.
It has gone outside. The dignity and 
honour is threatened. ..

MB SPEAKER: Please do not inter­
rupt. I have gone to the next item.

Shri Dinesh Chandra Goswami.

SHRI SAMAR GUHA: It is more 
necessary that you should take a very 
careful consideration. Otherwise, a 
number of M.Ps. may be slaughtered 
outside, they may be lynched. I want 
to draw your attention that any time 
<hey will lynch us. That is tne reason 
why I have given the adjournment 
motion.

12.30 hrs.

QUESTION OF PRIVILEGE—contd.

C e r t a in  n e w s  r e p o r t  p u b l is h e d  in

‘ PKATiPMCSHA* A HINDU W f EKLY.

SHRI DINESH CHANDRA 
GOSWAMI (Gouhati): On the last

day in this inconclutive debate, when 
1 was on my legs, I condemned in no 
uncertain manner Mr. Fenumdet in 
whose paper this filthy news item was 
published. Of course. I am not sur­
prised because I cannot expect any­
thing better from him because charac­
ter assassination is the only and last 
political weapon left in. his hands. I 
also pity him because I know that 
this news item is the result of a deep- 
rooted frustration in his mind and I 
do not want to go into the causes of 
frustration because if I go into it, I 
will be only throwing a stone into the 
harnet’s nest and already we have 
enough trouble in this House. There­
fore, I would not like to enter into 
another controversy.

My only submission is that by this 
filthy item Mr Fernandes has not 
denigrated this House, he has not 
denigrated any one of our Party mem­
bers but has denigrated himself and 
those of his colleagues who have in­
spired him to make this statement. 
They have denigrated themselves. 
There is a saying in my language that 
when you spit upwards, it fall® oa 
your face, and exactly that has hap­
pened.

The Opposition may ask that if I 
feel so strongly about this filthy news 
item, why is it that I am not in a 
straight manner accepting the motion 
of Shri Piloo Mody? I have deeply 
pondered about the whole thing. I 
would like to place certain submis­
sions before the House. What is the 
purpose and task of the Privileges 
Committee. The Privileges Commit­
tees function is to guard against Ihe 
violation and for restoration of the 
privileges. The Privileges Committee 
does not sit as a court We want to 
utilise the Privileges Committee in 
order to safeguard the dignity and 
honour of this House. I pose the ques­
tion bofore the House. Whose duty 
primarly is it to maintain the dignity 
and honour of this House? The pri­
mary duty of maintaining the honour 
and dignity of this House rests with 
us, because, if the entire country eveft


